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Act No. XVIII of 1’94@”- o

[Passep BY THE DemjNion LEGISLATURE]

(Beceived the assent of the Governpr-General: oh the 9th April, 1949.)

<An Act to amend .the Melchant Shlppm Act 1894 and to provide for the ex-
tension.of the laws in foree 4 snf. “India, relating to merchant

shipping to Acceding States and fgr certain other matfers.” - S X% ’E l
HEREAS it is expedient to aménd the Merchant Shipping Act, 18084-
_ (57'a\nd 58 Vicﬁ. ¢. 60), and tojprovide for the ext‘.enslion 'gf the latfvs
States and for certain other mﬁ uig\t;’ /I[n ngnt shipping fo 'Aecedlng 8
Tt s hereby enacted -as follows : — ) ' 3 _ .
® 1. Short title and commencement.: i-(1) This Aet may be called -the .

‘Merchant Shipping. Laws (Extension 160 .Aceeding Statés and Amendment)
Act, 1949. / -

(2) It shall coms into force on suc dﬁe as the Central Government mgy,
by notification the official Gaszette, appoint in this behalf.

Yort-4 o) Lﬁ
~2. Extension of the Merchant Shibping Acts, 1894 to 1938 to
_States.—The Merchant Shipping Actsj 1894 to 1988, shall, so far as may be -

‘applicable, extend to, and operate agf'part of the law of, all A:eeed}ﬁggs_@j_gs__y/
. as they extend to, and operate as pagt of the law of, the Provinees—of /p
"\ 8. Amendment of the Merchant Shipping Act, 1894 (57 and 58 'Viﬂ%"
¢, 60).—~In section'l of the Merchayt Bhipping Act 1894, as it extends to,
and operates as part of the law of, India,— -
" (i) in paragraph "(a), the WO 4 “‘natural- born ‘shall be omitted;
. (i) paragraphs (b) and (¢) gnd the proviso shall be omitted; and

(#l) of the end of secfion ,, the followmg Emplanatzon shall be.
added, namely:— 4

“ Bgplanation. ——The -Q pression -~ “British sub]ec%)s” ‘shell  be’
deemed to include the Ruler and subjects of any of the Acceding
States,_ and the expressionp ‘‘Her Majesty’s dominions” and ‘‘domi-
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nt r%() ,

nions”’ shall be deerned tof include all Accedmg States e /4»{ 4 gé&

ot e

4: Extension to Acceding—State
ping in force in'the__Erevinees~4;£—
netification in | the. official Gazetts

of other Acts relating to. merchant shlp—

- direct  that any of the Acts relating to

merchant shlppm gpecified in thet Schedule, shall extend to, and have -effect =~ -

in, any Aceedding State or _pars the eof, sub]ect to such exceptlons or modlﬁca_
tions as it thinks HE. :

(2712 ,,}
. 5, Performance of consular d\%aes under the NMerchant Shlpplng Acts,
- 1894 to 1938.-—Where undsr the Merchant Shipping Acts, 1894 to. 1988, as
they extend to and operate as paft of the law-of India, anything is 1cqu1re& '
-or authorised to be done by, tad or before a Britigh consular .officer at any
place outside India,. such thing jmay be done in that place by, to or befor
an Indian congular officer or suolg other officer as the Central Govemment may
by notification in the official Gagette, specify in this. behalf.
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6. Proper national colours {tor &hips reg:stered in, or owned by persons

domiciled in, or bodlss corporate eftablisheq in, India.—(1) The Centrel Gévarn-

ment may, by notification in fhe official (ynzefte, declare what shall be the .

proper nationsl colours for alll ghips rogistered in Jndia, and for =all vessels

which are not registered in any British possession but are owned exclusively

by persons domiciled in  Indja or by bodies corporate established in Tndia,

and thereupon the colours so declared shall, in relation to all sich ships and

vessels, be the proper national- colours for the purposes of  sections 78 and

74 of the Merchant Shipping Alot, 1894 (57 and 58 Vict., c. 60), and any person

o hoisting on board any such vvahlp or _vessel any distinctive mational colours,

= ~other than the proper national colours hereby so declared, shall be = punishable
- with the penalty prescribed injsub-seckion (2) of section 78 of that Act.

@ The Cenlral Governmeht may, by notification in the official Gazette,
.. oXempt any ship or vessel or any clase of shlps or vessels from the operation
¢ of this section.

. 7. Repeal of Ordinance XXVII of 1948.—(1) The Merchant A Shipping
( Acoedmg States) Ordlnance, t;()cl\ is hereby repealed. / o

(2) The repeal by this Acfﬁ of the Merchant Shipping (Aeceding: S’tates)
Ordinance, 1948, shall not affgct the previous operation of or the validity of
s.'_ﬂythmg done or any action tglen under the said Ordinance.

- .

THT SCHEDULE

(See section 4!)

. Year. No. i _Short title.
E ) 1 L .

1181 . X Tho Indibn Registration of Ships Ach, 1841.

1850 . XI The Indibn Reglsbra.hon of Ships Aot (1841) Amendment Aot,
1850. \

1856 .. TX . ° - The Indidn Bills of Lading Act, 1856,

“ 1998 .. XXI . = The Indihn Merchant Shipping Act, 1928
.925 . XXVI The Carrjage of Goode by Sea Act, 1925. -

oo 1997 . . XVIT " The Indi

n Lighthouse Act, 1927,
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